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courses wete arranged for the' benefit of 

their affiJiates in various countries. Twenty 
candidates from Australia, Hong ~ 

India, Japan, Malaysia, Pakistan, Phillip-
pines, Singhapore, Thailand, United King-
dom, United States and South Viet Nam 

attended the training course arranged by 
Esso Standard Eastern Inc., and nine can-

didates from Thailand, Singapore, Malayasia. 
India and the Philippines attended the 
training course arranged by Burmah Shell 
Oil Storage and Distributing Co. of India 

Limited. 

(c) These companies report that the 

response from the participants was good aod 
the members found the cO\lrse \lseful. 

ACTION AGAINST GLOBE 

FINANCE COMPANY 

*974. &hri T. P. Shah : 

Shri Onkar L1Il Berwa : 

Shri Jageshwar Yadav 

Shri J. B. Singh : 

Will the Minister of Finance be pleased 
to refer to the reply given to U. s. Q. No. 
2140 on the 9th March, 1970 regarding 
Globe Finance Company and state : 

(a) whether it is a fact that the Delhi 
High Court has since given its decision and 
ordered for payment to the depositors im-

mediately; 

(b) whether it is also a fact that no pay-
ment has since been made to the depositors 

even after the decision of the Delhi High 

Court; 

(c) if so, the steps Government propose 
to take to safeguard the interest of hundreda 
of depositors and streSB upon the firm for 
immediate payment to them ; 

(d) if so, the date on which the first 
instalment of payment will be ~  to depo-

sitors ; and 

<e) whether the depositors will allO get 
the intereat for their depoaita for the period 
for which the case had been in the coun 
and if not, the reasons therefor ? 

The Minister or State in the Ministry 
of Finance (Sbri P. C. Sethi) : (0) to 

(d). Paymenta to depositors/creditor. of 
Messrs. Globe Financiers Private Limited, 
Delhi can be made only after the Official 

Liquidator has realised sufficient fundI for 
the purpose from the assets of the company 

in Iiquid*tion and after settling the list of 
creditors in accordance with the Companies 
Act, 1956 and the-Companie8(Coun) Rules, 
1959. The Official Liquidator is pursuing 
matters with the debtors of the company for 
the recovery from them of the Company's 
dues by filing suits against the debtors who 
do not make payments. This process is 

bound to take time and in the circumstances, 
it is not possible to say when the first pay .. 
ments will be made to the depositors. 

(e) Payment of interest on deposits for 

the period for which the case has been in the 
Court is a matter which is to be decided in 
accordance with the directions of the Court. 

DIVIDEND PAID TO DEPOSITORS 

OF PALAI CENTRAL BANK 

*975. Shri P. VishwambharBll : 

Will the Minister of FiDBDce be pleased 
to state : 

(a) the dividend so far paid to the deposi-
tors of the Palai Central Bank which is under 

liquidation ; 

(b) whether any dividend has been paid 
to the depositors during the I •• t two years 
and if not, the reasons therefor ; 

(e) whether there are prospects of any 
dividend to depsitors being declared in the 
near future and if so, the rate of the divi-

dend ; 

(d) under the asseB.ment ... far made, 
what percentage of the 4epoaits could be 

repaid ; and 

(e, when the liquidation proceedings are 
expected to be completed ? 

The Mini8ter or State in tid Ministry 
of Finance (Shri P. C. Setlai )  : (a) Four 
dividends amounting in all to 61 p. in the 
rupee and aggregating to R •. 424.S0 lakhs 
have so far been paid to the depositors of 
the Palai Central B.ank. This i. in addition 
to the preferential payment up to Rs.250 
per depositor under Section 43-A(2) of the 

Banking Reglllation Act. The total amollllt 
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paid under this head wal Ro. 77.21 lakbe. 
Apart from this, • sum of Ro,26.3O lakha 
representing unclaimed dividends bas been 
credited to the companies' liquidation 

account with ReBerve Bank of India. 

(b) and (c). No dividend was declllred 
during the years 1968 and 1969. The 
Bonk'. liabilities have to be paid out of re-
alisation of its assets and the declaration 

of further dividend to depaitoro will depend 
upon the pace of realisation of the assets of 

the bank, 

(d) and (e). As further payment to de-
positors will depend upon the realisatioR of 
the rf;maining assets of the bank, it is not 
possible at this stage to make an assessment 
of the percentage of the deposits that could 
be ultimately repaid. Nor i. it possible to 
indicate when the Hquidation proceeCtings 
will be completed. 
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IMPORT OF CHEMICAL PRODUCTS 

*977. Shri Jupl Mcmdal : 

Will the Mini.ter of Petroleum ADd 
Chemicab ADd Mbaea ADd Metal. be 
pleased to state : 

<a) whetber it is a fact that different 
kinds of chemical producta are being im-
ported at present, whereas production capa-
city for the same is available in the country 
itself ; and 

(b) if so, the reasons therefor ? 

The MiDi_ of State ia the Mim.try 
or petroleam ..... Chemicals ADd Mi .... 
IIIUI Metal. (Sla-i D_ R, Cha_a) : (0) 
No Sir, in 10 far as the chemical products 
with which the Ministry of Petroleum and 
Chemicala and Minea and Metals i. con-
cerned. 

(b) Does Dot arise. 

8mztJU OF NEPALI GAN1A 

*9'11. Slari Sllri ClIaad Goyal: 

Shri Biab_ .... ayu SIut_i : 

Will the Mini.ter of FiJumce be pleased 
to state : 

<a) .. hether more than 80 maunds of 
Nepldi Gmja wonh nine lakhs of rupees 

htII tie"e!n' leizO!! re'ceiitI7 ; 




